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ORDER 

CHETTUR SANKARAN NAIR(J) • VICE CHAIRMAN 

Applicants seek a deciarati 0n that they are 

entitled to get the benefits of Al order of this Tribunal. 

They are not parties to Al, and therefore by right they 

cannot get the behefit But whether they are similarly 

situated as applicants in that case and whether the 

circumstances justify grant of such reliefs at the present 

juncture, and so on are different matters. We find that 

the 7th applicant has made a representation before 4th 

respondent. Counsel for applicants suhnits that other 

applicants also desire to make representations. 

2. 	 We dispose of the application in limine 

directing 4th respondent to consider A2 and other repre-

sentations that may be made by other applicants on merits 1  

and pass appropriate orders. But, we make it clear that 

we have not expressed any opinion on the merits of the 

matter or on  the question of delay and that this direction 

will not give a cause of action to applicants, if otherwise 

they have n6ne. No costs, 

Dated the 13th day of February,1995. 

1) -- 
S.P. BISWAS 	 CHETTUR SANKARAN NAIR(J) 

ADMINISTRATIVE MEMBER 	 VICE CHAIRMAN 
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List of Annexures 

Annexure Al:— True copy of the judgemant of this 
Hon'ble Tribunal dated 21.4.1992 
in O.A.No.814/90 and connected cases. 

Annexure A2:— True copy of the representatian dated 
31.7.1993 submitted by 7th applicant 
before the 4th respondent. 


